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 The learned counsel for the petitioner has invited our attention to para 12 of our 
Order, dated March 14, 2006, and has submitted that typographical error has crept into it, 
inasmuch as 240 days have been mentioned therein instead of 240 hours.  The error 
pointed out by the learned representative of the petitioner needs to be corrected.   
 

Therefore, the word “days” suffixed with figure 240 in para 12 of our order is 
corrected to read as “hours” and shall always be read accordingly. 
  
 In so far as the prayer of the petitioner for review of our order is concerned, we do 
not find any manifest or patent error in the order.  Accordingly, the review petition is 
dismissed. 
 
 A certified copy of this order be sent to the parties. 
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